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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. 1

Excise Appeal No. 2183 /2004- Ex(BR) with
Excise Stay Application No. 2253/2004- Ex(BR)

[Arising out of Order-in-Appeal No. 94-95/CE/DLH/2008 dated 31.10.2008
passed by Commissioner of Customs & Central Excise (Appeals), New
Delhi]

For approval and signature:

Hon’ble Shri Justice R.M.S. Khandeparkar, President
Hon’ble Shri M. Veeraiyan, Member (Technical)

publication as per Rule 27 of the CESTAT (Procedure) Rules,

1. [ Whether Press Reporters may be allowed to see the Order for
1982. Zﬂ 7

2 | Whether it should be released under Rule 27 of the CESTAT | -
(Procedure) Rules, 1982 for publication in any authoritative /~>D
report or not?

3 | Whether Their Lordships wish to see the fair copy of the
Order? 0((}/‘”‘“

4 | Whether Order is to be circulated to the Departmental
authorities? /\(/

Shri B.L. Chandak Appellant
Vs.

Commissioner of Central Excise Respondents
New Delhi

Appearance:

Shri Shubham Yogi, Advocate for the Appellants
Shri S.Gautam, SDR for the Respondent

CORAM:

Hon'ble Mr. Justice R.M.S. Khandeparkar, President
Hon'ble Mr. M. Veeraiyan, Member (Technical)




Date of Hearing/Decision : 25.09.2009

S¥A) ORAL ORDERNO./ Y3 /o 9—EX

FINM 528 BALEN N0 BY 2// 09 —&
Per Justice R.M.S. Khandeparkar (for the Bench):

Learned Advocate states that the appellants have also filed application
and appeal against the impugned order being Appeal No. 1150/2009 and stay
application therein being No. 1130/2009. The stay application was taken
up for hearing on 30.6.09 whereby already the order disposing of the stay
petition has been passed staying the order regarding imposition of penalty
against the company as well as against the AGM. Being so, the appellants
crave leave to withdraw the present application and appeal. Accordingly,
the Stay petition No. 2253/2009 and Appeal No. 2183/2009 , in view of
appeal and application already having been filed and order on Stay
application having been passed in relation to the impugned order, are

-
allowed to be withdrawn and/disposed of as withdrawn.
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